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Indians, mostly Keratites, who had emigrated
to Saudi Arabia without valid documents, were
sent back under the amnesty granted by the Saudi
Government; and

(b) if so, the number of such emigrants
alongwith the names of the States to which they
belonged and the steps taken by the Central
Government for their safe return to the country
and to their respective States?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
SALEEM IQBAK SHERWANI): (a) It is true
that thousands of Indians who had emigrated to
Saudi Arabia were sent back under the amnesty
granted by the Saudi Government. It is not
known whether they entered Saudi Arabia
without valid documents.

(b) During the amnesty, Indian Embassy in
Riyadh and Consultate General in Jeddah issued
a total of 40946 Emergency Certificates (E.Cs)
to those Indians who availed of the amnesty to
return to India. Of these, a small number of
Indians could not avail the amnesty within the
stipulated period primarily due to non-
availability of seats and difficulties in getting
exist visas from Saudi Government. Even they
were allowed to leave after the expiry of the
amnesty deadline. Though most of the Indians
who availed of the amnesty belong to the State
of Kerala, Statewise break-up is not available
with Indian Mission/Post as the information is
not maintained in that form while issuing E.Cs.

Indian Embassy/Consulate made
arrangements for 13 special Air India and 5
special Saudi Airways flights to expedite speedy
return of Indians to India. Close liaison was
maintained with the Saudi Government, who
organised ships for deportation of India
destitutes. In addition, arrangements were made
for smooth immigration and customs formalities
at Bombay for returning Indians. The Ministry
of Railways was also requested to facilitate
journey to their destinations in India, especially
from Bombay and Delhi.

Declaration of Pakistan as a Terrorist
State

183. SHRI OP. KOHLI: Will the PRIME
MINISTER be pleased to state:
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(a) whether the Chief Minister of Jammu and
Kashmir had stated in a press conference in the
second week of October that "The UF
Government was not lobbying strongly in world
Capitals against Pak-sponsored terrorism";

(b)if so, Government's reaction thereto; and

(c) the endeavours being made by
Government to persuade the USA and other
advanced countries to declare Pakistan a terrorist
State?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
SALIM IQBAL SHERWANI): (a) to (c) It is
the consistent policy of Government to keep the
international community regularly informed of
the factual position regarding Pakistan's support
and promotion of terrorist activities directed
against India. There is widespread recognition
of Pakistan's support for terrorism.
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